WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TUESDAY, MAY 9, 2023

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

(Under Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ANDES TOWN PLANNERS PRIVATE LIMITED

RELEVANT PARTICULARS

FOREM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MAX HEIGHTS TOWNSHIP AND PROJECTS PRIVATE LIMITED INVOLVED

IN REAL ESTATE ACTIVITIES WITH OWN OR LEASED PROPERTIES

{Under Ragulation 364 (1) of the Insclvency and Bankrupley Board of India
(Insolvency Resclulion Process for Corporate Persons) Regulations, 2016)

RELEVAMNT PARTICULARS

1. Name of the Corporate Debtor | ANDES TOWN PLANNERS PRIVATE LIMITED
along with PAN/CIN/LLP No. | PAN : AAGCADB16R
CIN: UT0109DL2006PTC 152579

F-50-B. F No-2 F/F Madhu Vihar,
New Delhi- HIIIIIIQE IN
WWw.a I'L{EESTG W, m

At Plot Mo. TCG-313, aumeaaunng 73018.74 54).
meter Vibhuti Khand, Gomti Magar Scheme.

Lucknow and Unidentified Project proposed an
110 acre land al Raebarell Road, Lucknow, LIP

2. Address of the registered office

3. UH:_ of website

4.| Details of pIEH:-E whera majority
of fixed assets are located

1.|Name of the Corporate Debtor |MAX HEIGHTS TOWNHIP AND PROJECTS PRIVATE LIMITED
along with PANICIN/LLP No. |paN: AAECME990J | CIN: UT0109DL2006PTC150424
Address of the registered office |Und No-408, 4th Floor, BG Trade Tower Metaji
Subhagh Place New Dalhi 110034
hitp:fmaxheighis.in/

LIRL al wabsite

9. Installed capacity of main
| products/ services

Mot Applicable

Detailed not available, tast balance sheet as al

J1.3.2018 may be oblained on request at

cirp.andestowni@gmail.com

7| Number of employees/ workmen | Nil

6. Further details including last The details can be obiained upon request at
available financial statements | cirp.andestown@gmail.com and may mark

fi. Eluanm,r & value of main products!
services sold in |ast fimancial year

:'_W’“" ?E’hﬁg!-"ﬁ] Uflh'-"i' }'E;fﬁ-- cc to Regd. E-mail id: 10, _Ia{as'i lgarelrur receipt of expression | 24.05.2023
ists of chaditors, relevant dales mail || of inleras
for SUHEEQ'--"EI'It events of the cmaaahakgupt@g ail.com 11| Date of issue of provisional list of (01,06.2023
. i lubton applicanis
racess are available at: PrOSpaciive raso app ,
3 12] Last date for submission of 06.06.2023

(=]

Minimum Met warth should be Rs. 10 crores,
Refundable EMD of Rs, 10 lakh. Detailad

Eligibility for resofution applicants
under section 25(2Wh) of the
Code is available at

M PR

“Wax Heighis Metraviaw Apartments”,

.| Datakls of place wheara majority
oeclor-35, Sonipatl, Haryana- 131028

of fixed assets are located

-:nl

| Installed capacity of main
| products/ serviceg | ]
] I]uanhrg.f & value of main pn:-dur.la" A5 par the Financial Statement pravided hy the Comporate
senicas sold in last inanceal year I'_'\=I:~:-:|r1ﬂr II'E Fnarual ‘fear ended 11 'II" 2]2‘2

Mot applicable as it is a real estate company,

Pas] 1

.| Mumber ol amployaes! workmean

Further details inchiding |ast avgilable

| Fnancial statemants (with schedubas) FTI:-'EEEICII‘E| at Office Mo 808, :I M.JI Ne‘au Su::ll'.al:h
[ of twe wears, lists of creditors, relevant | Place, Plampura, Delhi -110034 and can ba soughl by
' da tes for subsequent events of fe | sending mail at ip.maxheights@gmail.com after

exaculing a confidential undertaking.

g =]

@w TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA Kadam Marg, Lower Parel, Mumbal-400013 CIN No. UTISOMH2003PLC 157552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix [V read with Rule 8{1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited, under the Sacuritization and Reconstruction of Financial Assets and
Enforcamant of Security Interast Act, 2002 and In axercise of powers conferred undar
section 13012) read with rule 3 of the Securify Interesi (Enforcement) Rules, 2002,
issued a demand notices as mentioned below calling upon the Borrowers lo repay the
amount mentioned in the notice within 60 days from the date of the said notice.

The bormower, having filed to repay the amount, natice is hereby given o the borrower, in
particutar and the public, in general, that the undersigned has taken possession of the
properly described herein below in exercise of powers conferred on him under
saction 13(4) of the sald Act read with rule B of the said Rulas,

The borrower, in particular, and the public in ganeral, are hereby cautioned nod to deal with
the property and any dealings with the property will e subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
thereon and penal interest, charges, costs ete. from date mentioned below.

The borrower's allention is inviled lo provisions of sub- section (8) of Seclion 13 of the
Act, inrespect of time available, to redeem the secured assets,

E-AUCTION SALE NOTICE

{under regulation 32, 32A & 33 of IBBI (Liquidation Process) Regulations, 2016)
BEST FOODS LIMITED (n Liquidation) [BFL]
Liquidator of BFL hereby imvites, Eligibée Bidder(s) for parbicipation in E-zuction Sale of
Aszaiz of BFL, lksted herein, on 'As i Where is, Whatever Thera is and 'Without Eecourse’
basis as per the auction schedule stated herein and as per the detaded terms, conditions
& process listed in Bid Document which can be downloaded from
https:/iwww.bankeauctions.comand www.bestfoodgroup.com

9. EI L_,|I:-|I|l_.,- for resolubon appicanis Datails are available at the office of the Resolution

under saction 25(2)(h) of the Professional at Office Ko 308, D Mall, Metal Subhash

Code 1= avallable at Place, Pitampura, Dalhi -110034 and can ba soughl
by sending mad at lp.maxhelghisigmall.com

objections to provisional list

of interast

information/terms and conditions on eligibifity | | Date - 0205 2023 S
criteria may be oblained upon email at - Place: Naw Dedhi e T ——— v;r:nlﬁﬁlu
aEpUlon Frolessaral for Max Hegbls icanshg an e W
E— cirp.andestown@gmail.com IP Registration Number: IBBUIPA-OH/1P-PI2165/2020-2021113338
10, Last date for receipt of expression [0T/06/2023 [Authorization far Assignmant valid Gl 201212023}

11, Date of issue of provisional list of | 17/06/2023

prmpechwe resolution appllcarls

13| Process EITlF.lI| id to submi ECH

ip.maxheights@gmail.com

Fegd. Address: 1750, Elernia Tower, Mahagun Modanens, Sec. 78, Mokda, Uitar Pradesh = 201304

12! Last date for submission of
objectons to provisional list

22/06/2023

cirp.andestown@gmail.com

FOR ANDES TOWN PthII".IEHS PVT LTD
Sdi-

ASHOK KUMAR GUPTA

Resolution Professional of Mis Andes Town Planners Private Limited

IP Reg Number: IBELIPA-O031P-NO0O010/2016-201710072

{Authorization for Assignment valid till: 22.11.2023)

Req Add.: LD-46, Fitampura, Dethi-110034, Email: cmaashokgupt@gmail com
Corr. Add: 304 D. R . Chambers, 12/56 D B Gupta Road, Karol Bagh,

13 Process email id to submit El.-,,"‘I

Date : 08.06.2023
Place: New Delhi

Comm. Address: 908, 9th Floor, T Mall, Metaji Subhesh Place, PEampura, Dalhi-110034
A\

v-.-

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

New Delhi -110005 | Email: cirp.andestown@gmail.com)

OSITa 121577 Sleh

L' punjab national bank

..the name you can BANK upon!

{A GOVERNMENT OF INDIA UNDERTAKING)

CIRCLE SASTRA- GHAZIABAD, KJ-13, Kavi Nagar, Ghaziabad,UP, email:-cs8228@pnb.co.in

Rule - 8{1), POSSESSION NOTICE (For Immovable Property)

from Ihe date of notice/date of receipt ofthe said notics.

on the dates mentioned balow in ihe tabia,

Whereas, the undaersignad being the Autharizad officer of the Punjab National Bank under the securitization and Reconstruction of Financial Assefs and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 read with Rule 3 of the security Interest {Enforcament) Rules, 2002, issued a demand nofice(s) on the date
menlionad against account and stated hereinafter caling upan the below mentioned bormewers/martgagors'guarantons to repay the amowent meantioned hereén below within 60 days

The below mentioned borrowers having faded to repay the amount, nofice is hereby given to the bormowers/mortgagors/guarantars and the public in general that the undersigned has
taken Symbolic Possession of the properties described harein balow, in axercesa of powers confermad on himiher under Section 13(4) of the said Act read with Rule & of the sasd Rules

The Borrower siguarantor'simortgagor’s attention 15 invited 1o provisions of sub-section (8) of section 13 of the Act in respeact of time available to redeem the secured assets. The
borrower & guaraniar in particular and the public in general is hereby cautionad not 1o deal with the below mentionad proaperty and any dealing with the said property will be subject ta
the charge of Punjab Mational Bank, for the amounts mentioned hergin below beside future interest and other charges/expenses. In case borrowerguarantor do not pay back the
dues withan 30 days of the publication, the property shall be sold as prescribed, 1o recover the dues.

Date : 04-05-2023, Place : Ghaziabad

Date of Demand
Sr. Name of Borrower/ Description of the notice & Amount ofs Date of
No. Mortgagor, Guarantor property morigaged [as mentioned in the | Possession
Nofice ufs 13(2)]
1 B.0.: -Loha Mandi (613300) | All That Part and Parcel of the Flat No. 165 (Old Mo. 153}, Second Floor, Turab Nagar, 22-07-2016 04-05-2023
Shri Hitesh Verma Ghaziabad.(U.P} Covered Area 83.61 Sq. Mtrs. In the name of Shri Hitesh Verma Slo | ps. 33,03 153 alongwith [Physical]
5/o Shri Rajendra Verma Shri Rajendra Verma, Boundad As  East- Road 15 fil. Wide, West-House Deagar Malik, | furdher mierest and other
Guarantor; - Shri Jitendra Kumar | North- Housa Deegar Malik, South- Houss Ashok Dhal charges until payments in
Slo Shri Yogendra Kumar ful
2 B.0: - Loha Mandi All That Part and Parcel of the Flat No. 165 (Old No. 153), Ground Floor, Turab Nagar, 22-07-2016 04-05-2023
Smt. Chandra Kanta W/e Shri|Ghaziabad, Uttar Pradesh Having Covered Area 83.61 Sg. Mtrs. In the name of Smt. | Rs. 33 38 410 alongwith (Physical)
Krishna Pal Singh and Chandra Kanta Wio Shri Krishna Pal Singh, Bounded as: East- Road 15 it Wide, Wes!- | further interest and other
Guarantor: - Smt. Neetu Singh |House Deegar Malik, North- House Deegar Malik, South- House Ashok Dhat charges unil payments in
Wio Shri Amit Kumar fuill
3 (B.0.: - loha Mandi) All That Part and Parcel of the Flat Mo. 165 (Old No. 153), First Floor, Turab Nagar, 22-07-2016 04-05-2023
Shri Krishna Pal Singh Slo Shri | Ghaziabad Having Covered Area 83,61 Sq. Mirs. In the name of Shri Krishna Pal | ps 33,27,005 along with [Fh]rsical:l
Ranjeet Singh Singh S/o Shri Ranjeet Singh, Bounded As : East- Road 151t Wide, West-House Deegar | further interest until
Guarantor-Shri Amit Kumar Sfo | Malik, North- House DeegarMalik, South- House Ashok Dhal payment in full
Shri Satya Veer Singh

Authorised Officer, Punjab National Bank

Loan | Wame of Obligors)/Legal Halrs) Amount & Date of Possession
Accouni Na,) Legal Representative(s) Demand Motica Date
10166667 | Mr. Roshan Kumar Mandal Rs. 32 69,607- [Rupees | 06.05.2023

ias Borrawer) & Thirty Twia Lakhe Elghiy Mine
Mr. Rajeev Kumar Thousand Six Hundred
(Co-Borrower) Savan Oriy)

Description of Secured Assetsimmovable Properties:- All That Fiece And Parcel of
Residertial ApartmentUnit/Flal no. B-1707, situated at 17t fioor of buildingproject known as
Dasiz Venetia Heights, HAA 12-A, Site-C, Surapur Housing Complex, Greater Molda, WLP. -
201306 Area mmuﬁng 1280 Sq. F1. with common amenities written in the allotment letter,

DATE :- 08-05-2023, 5d/- Authorised Officer
PLACE :- Greater Noida For TATA CAPITAL HOUSING FINANCE LIMITED

Lot < Reserve Price| EMD  Incremental Bid
No,  Description of Assets (tCrore} | (¢Crore) | Amt. (2 Crore)
1. | Hamidpur Unit of Best Foods Lid. f.hd (3,65 .05

Land (4840 sq. yds.) Khasra No 440
(4-9), 441 (0-7) Building and Plant &
Machinery at Hamidpur, Delhi.

E-Auction Schedule : Last Date for Submission of Eligibility Documents : 22-05-2073

Date of Daclaration of Qualified Bidder : 22-05-2023 | Lagt Date for Inspection : 29-05-2023
Last Date for EMD ; 21- I:I":-EIZI.;3|I]-.aIEﬂf.ﬁ.u|:t|nn 02406-2023

Interested apl:-lcanh arer=qu1rer|1:| depasit EMD amount either through NEFTIRTGS inthe YES
BANK Account Number: (5463300004293 Beneficiary Nama: Best Foods Limited-ln
Liquidation [FSC Code: YESBO000184 or by way of demand draft i favour of Best Foods
Limited - In Liquidation drawn on any Nationalised or Scheduled Bank

Interzsted applicants ane advisad o refer to Bad Document and submit complatad Bid Documents
along with proof of deposit of EMD in hard copy to the Bquicator and upioad on e-auction website
hitps:fiwwa bankeauctions.com within Bmalines as spacifiad. The applcants may contac! -
Emall ; lig.besthoodsim@gmail com, Fh+31- $955R008 (Ligudatars Offica) or Mr, Vinod
Chauhan {Team E-Auction Agencyj-delhificiindia.com, Ph;+91-3813387931 for any assistance

Vikram Bajaj

Regn. Ho: IBENPA-O02TFP-RNOD00EZDE-207 710003

Liguidator: Basl Foads Lid. {In Ligusdation)

bajaj wikrami@grrail cam Ph: 01145788408 (0] | 9999589408 (M)

Email:

Daate : (99052023 Offica: 214, Tower A, Spazedae, Saclor 47, Gurgaon - 1220148

FOBM G
INVITATION FOR EXPRESSION OF INTEREST FOR

JAIPURIA BUILDCON PRIVATE LIMITED
OPERATING IN REAL ESTATE SECTOR AT DELHI
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
{Insolvency Kesolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

1 ll'nlame of the Corporate Debtor | Jaipuria Buildcon Private Limited
along with PANICIN/LLP No. | IN: U45201DL2005PTC 141047

| Address of the registered office | 16, Shankar Vihar, Delhi-110092
|URL I:-T wet:s.ule

hitps:/wwi jaipuriabuildconcirp.com/
| Details of ;:ulace where majority | The company is underiaking residential
of fixed assels are located housing project viz. “Jaipuria Apartments”
5.|Installed capacity of main | Nof Applicable {The Carporate Deblor is a service
products’ services industry engaged in real estale consiruction activily)
.| Quantity & value of main products/| '

_ I _ Mot Available
services sold in last financial year

_‘.’. Mumber of employees/ workmen (M0
A.| Further details incl ur.:’lng ast  |Canbe requested to RP at Email ID:
available financial statements | jrp jalpuriabuildconcirp@gmail.com
(with schedules) of two years,
lisis of creditors, relevant dates
far subsequent events of the

| Process are available at.

9, | Eligiility for resolution applicants
under section 2a(2]ih) of the

| Code is available al

11| Last date for receipt of expression
|of inferest

11, Date of issue of provisional list of
prospectve resolution apphicants
12| Last date for submission of

11 _n::-hjectirrns ta prmishnaiti_st_

13| Process email id to submit EQI
Date : 09.05.2043
Place: Ghaziabad

B | L) P

Tﬁié inff.:urmél'it':;.ﬂ n:aﬁ lié éwglﬁ't .|:I"|' sénﬂirhg ér-'
Email on irp.jaipuriabuildcencirp@gmail.com

24.05.2023
03.06.2023

08.06.2023

irp.jaipuriabuildconcirp@gmail.com
C5 VEKAS KUMAR GARG
Resolution Professional for Jaipuria Buildcon Private Limiled
IP Regn. No.: IBBITPA-002/IP-NOOT 382018~ 2018/12291

Add.: D-214, Ground Floor, Ramprastha, Ghaziabad, UP-201011)

rilnsnlvenc;n.r Resolution Process for Corporate Persons) Regulations, 2016)

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

ORBITOL INTELLIGENCE PRIVATE LIMITED OPERATING
IN ORTHOPEDIC COMPONENTS INDUSTRY AT PLOT

NO. 1693, HSIIDC, RAI, DIST. SONEPAT, HARYANA-131029

{Under Ragulation 364 (1) of the Insolvency and Bankruptcy Board of India

HELE"-"AHT PARTICULARS

i

Name of the Corporate Debtor | ORBITOL INTELLIGENCE PRIVATE LIMITED
along with PAN/CIN/LLP Mo. | (Earlier known as J.5. Medimax Private Limited)
| CIN: U33110DL2010PTC198060 | PAN: AACCJ2048P
Address of the registered office Garag& Ma.73, Gulabi Bagh, Truck Markel,
D-E'!hl 110007 I'1|:I|a

1| URL of website hﬂpﬁ -'-'-::nrblt-::ulclrs:u int

[ %]

4.| Details of place where majonty  |Plot No. 1683, HSIDC, Rai, Dist, Sonepat,

of ixed assets are located | Haryana - 131029
5. Installed capacity of main | Mot specified
producis! senvices
B | Quantity & value of main products/ | NIL
senvices sold in kast financial year |
7.| Mumber of employees! workmen [ NIL
B | Further details including last | Available at

available financial statements
{with schedules} of two years,
lists of creditors, relevant dafes
for subsequent events of the
process are available at

& | Eligibility for resolution appéicants | Eligibaity criteria is mentioned in the detailed
under section 25(2)(h) of the | ‘Irvitation for Expression of Interest’ and can
Code is avallable at be abtained from Resolution Professional by
 sending an email at; cirp.orbitol@gmail.com |

| ttp=-itorbitolcing. in

10| Last date for receipt of e:presslm |24.05.2023
of interesl

11| Date of issue of provisional list of | 31.05.2023
prospechve resolubion apﬂlicarls

i2] Last date for submission of  |05.06.2023
objections to provisional list |

1) Process email id to submit EOI

Date ; 08.05.2023
Place; Mew Delhi

|cirp. nrhltnl@gmall com
Madan Mohan Dhupar
Resolution Professional for Orbitol Inteligence Private Limited
Registration No.: IBBLIPA-002/1P-NO0BE02019-2020/12768
AFA Valid Upto : 21.08.2023
Regd. Add with IBBI: Flat No. 301, Gracious Tower, SPR Imperial Estate,
sector 82, Faridabad, Haryana | E-mall regd. with IBBI:dhuparmm@gmail com|

ALl
aMaLL
FINANCE
BANK

ASCHEDULED COMMERCIAL BAHK

Name of Borrower/Co-Borrower/

: : 13(2) Notice Date & Amount
Mortgagor/Guarantor / Loan Ajc No.

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)

APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (& Scheduled Commerdial Bank) under the “Securitization and
Reconstruction of Financial Assets and Enfarcement of Security Interest [Act, 2002 (54 of 2002}] and in exercise of powers conferred under section 13 (12] read with rule 3
of the Security Interest [Enforcement) Rules, 2002 issued demand notice an the date as mentioned below calli ng upon the borrowers to repay the amount mentionad in
the said notice within 60 days from the date of receipt of the said notice as per the details given inbelow table;

Date of
Possession
Taken

Description of Mortgaged Property

financi“. ep‘ .in

Loan Accounts have bean classified as a MPA on 25-04-2023

[Afc No.) L9001060100740107 12:-Jan-23 All that part and parcel of residentialf/cornmercial property Land, Building/ | 03-May-23
Ra] Kumar Yadav |Borrower), Shyam Rs. 2571394/- Structure and fixtures PROPERTY SITUATED AT Residential Property
Kumar Yaday [Co-Borrower], Ramkurnar Rs. Twenty-Five Lac Seventy-One Bearing Mo, 1319/3, Street Mo, 6, Rajiv Nagar, Falling Under Khasra No.
Yadav (Co-Borrower|, Smit, Lalita Yadav | Thousand Three Hundred Ninety-Four | 1397/1/6, Mouje & Th. & Dist -Gurgaon, Haryana Admeasuring 198 5q. Yds
[Co-Borrowesr], Smit, Kaushalya Yaday Only as on 10-Jan-23
SHRIRAM' (o Borrower
Guarantor ; Amit Yaday
SHH lHAM PIST“HS i!l: H I HGS LTI.’I. (Afc No.) L9001060123126412 12-Jan-23 All that part and parcel of residentialfcornmercial property Land) Bullding/ | 04-May-23
3 R ¥ o Paras Enterprises {Borrower), Lalit Rs, 2517035/- Structure and fixtures Property Situated A Gram Panchayat  Kh149Kh202
Regd. {_]HIEE - ard FI{IE_T', Hﬁll'l'-!d|a'_'.f.a HDUEF' 23, Haslurl:-a.Gal.'u:Ih.l IMEFQ' N|?=.'|'|' D'E.!lh' 110001 Kumar (Co-Barrower), Tirath Ram {Co- | Rs. Twenty-Five Lac Seventeen Thousand | M52 K16 2 Vill Rampur Post Janaula Gurgaon Pataudi Haryana
Tal. ; +81 11 2331 5941 Fax ; +91 11 2331 1203, Website ;| www.shnrampistons.com Borrower], Pawan Kumar {Co-Borrower) Thirty-Five Only as on 10-fan-23 Admeasuring 605 Sqyds
s : P . L2G1 :
e-mail ; EDmpIIEFﬂE.ﬂf‘ﬁCEI.‘E_I.;E;hn an_'lpﬁs.h}.?s.-:::-m. AN ; LeBT2L1905PL0004UGS, PAN - AMALSHZLG (&fc Mo.) L9001060122433592 13-Feb-23 All that part and parcel of residentialfcommercial property Land/ Building | 04-May-23
Extract of audited financial results for the year ended March 31, 2023 Yogesh Kumar (Borrower), Smt.Babita Rs. 803941/- Structure and fixtures Property Situated At Freehold - Municipal Limit
{Amount in lac Rs. except per share detfails) | Co-Barrower) Rs. Eight Lac Three Thousand Nine Metro And Urban Flot Mo M 46 Khasra No 8 7 2 Nagla Gujran ,[Dist-
EDI‘IH”dMEﬂ Hundred Forty-0ne Only as on 10-Feb-23 | Faridzbad Haryana Admeasuring 57 Sgyds
3 Months 1 Maniths 3 Manths Year Year The borrower having failed to repay the amount, therefore notice is hereby given to the borrower and the public in general that the undersigned has taken possession of the
Ended Endad Endad Ended Endad property described herein above menticned table in exercise of powers conferred on him/her under section 13(4) of the said (Act-2002) read with Rule B of the said rule on the
. % < date mentioned in the above table. "The borrower's attention is Invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the
Particulars March 31, December 31, March 31, March 31, March 31, secured assets.” The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to
2023 22 202 2023 2022 the charge of the AU Small Finance Bank Limited |4 Schedubed Commercial Bank) for the amount and interest thereon mentioned in the above table. 5d-
Unaudited Unaudgited Unaudited | Audited | Audited Place: Delhi Date: 08-May-2023 Authorised Officer AU Small Finance Bank Limited
1.| Total Income from operations 1,13 64,771 549,744 2.65,590 2,098,388
2./ Net Profit [lloss) for the period (before tax and exceplional items) 12,125 10,040 6,764 39,302 22,021 = < z z
3. Net Profit /(loss) for the period before tax (after exceptional items) 12,125 10,040 6,764 39,302 22021 gai f : ﬂf”igaﬁ- jEE] 2110, Ansari Road, Daryaganj, Delhi- 110002,
i g i - f 1 - . L] - ]
'?. Net Profit [{loss) fﬂr the period after lax .[ﬂﬂEr E.H':'E-'Flin!f.'lﬂa' |1.":'".-I'I"!5:| 9,138 T 486 5,037 29,388 16,357 u — m Phﬂne n11_23244ﬂu51 Emall vjansa@hanknfharudacﬂm
5. Total comprehensive Income for the period [Comprising profit!{loss)
for the period (afler tax) and other comprehensive income (after tax)] 9,907 7,440 4,965 30,369 16,506 NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
B.| Paid up equity share capital 2,202 2,202 2,202 2,202 2,202 FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
i Eﬂf“'"E? aid ﬂluih’. Ehﬂ"_* fof Rs 10 E_Elﬂh] In respect of loans availed by below mentioned borrowers / guarantors through BANK OF BARODA, which have become NPAwith below mentioned balance
for continuing and discontinued operations outstanding on dates mentioned below. We have already issued detailed Demand Notice dated as mentioned below Under Sec. 13(2) of Securitization and
(i} Basic 41.49 33.99 22.87 133.43 73.49 Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 by Registered Post( Speed Post/ Courier with acknowledge due to you which
fii) Diluted 41.49 33.99 22 87 | 133.43 73.49 has been retumed undeliverad / acknowledgment not received. We have indicated our intention of taking possession of secunties owned on one of you as per
The information on standalone financial resulls is given below - sec. 13i4) of the Act in case of your facilure to pay the amnum mentioned !Je_l-:nw wﬁhm 60 da_g.rs. In the event of your nm_mschat_'gur_:-g hability as set oul he_rEnnl
: y above the Bank / Secured Creditor may exercise any of the right conferred vide section 13(4) of SARFAESI Act and while publishing the possession notice /
(Amount in lac Rs. except per share details) : : . . : : : : )
Btandalons auction notice, electronically or otherwise, as required under the SARFAESI Act, the Bank [ Secured Creditor may also publish your photograph. Details are
r '
3 Months 3 Months 3 Months Year Year hereuner s
Ended Ended Ended Ended Ended MName of Borrowers/Guarantors/ Demand Notice Date Details of Secured
Parbculars March 31, Decamber 31, March 31, March 31, March 31, Date of NPA Amount Qutstanding Assets:
L #e | e | A B 1) Kalpana Chouhan Wio Akash Chouhan (Borrower), Address: 915, 9 25-04-2023 Hypothecation of Land Rover Discovery Sport R
s | Unaudited Unaudited Unaudited Audited | Audited Block, eeta Colony, East Delhi, Gandhi Nagar, Delhi-110031 Rs. 21.69.621 59 04,2023 plus £ Dynamic SE
1. Total Income from operations 71,280 64,749 59,744 2,65,126 2,009,388 2) Arun Yadav Sio Jaipal Singh Yadav (Co-Borrower, Address: H. No- | ™ £ :;f gl j‘t‘ﬁmi ;'é‘:s“ﬁ Vehicle No: DLBCBB3435
1 . = . [Er L5 . L X B .
2.| Net Profit /iloss) for the period {before tax and exceptional items) 12,456 10,100 6,764 39,694 22,021 112345, Near Post Office Ram Nagar, Shahdara, East Delni-110032 and experises from the date of NPA i | - NO-SALGAZANSLLIGE063
3. Net Profit (loss) for the period before tax (after exceptional items) 12,456 10,100 6,764 39 694 22,021 Loan Accounts have been classified as a NPA on 24-04-2023 | Realisation Ei‘k‘: iﬂ:‘:' 1ﬂ1P£:gﬂ41MDTD
4. Met Profit /{loss) for the period after tax {afier exceplional items) 9.258 7.536 5,037 29,558 16,357 Owner- Kalpna Chouhan wio Akash Ghouhan
5.| Total comprehensive Income for the period [Comprising profiti{loss) : Tar 2 : ;
; - i ; 1) Mr. S5anjay Rana sio Mom Raj Singh (Borrower), Residential Address 27-04-2023 Hypothecation of FORTUNER AT
i -
{nr_l:he peru::r;l (after tax) a.nd other comprehensive income (afler tax))] 10,027 440 4 965 30,539 16,506 1: G-002, Migsun Homz, Sector-14, Kaushambi, Ghaziabad-201010 Alse Vehicle No: UP14FD2244
6. Paid up equity share capital 2,202 2,202 2,202 2,202 2,202 at: Residential Address 2: G-003-4, Migsun Homz, Sector-14, Kaushamb, _Rﬂ'- 35,08,425/- as on 25.04.2023 + fulwre | ~p oo MBIAAIGSO00570257-0622
7. Earnings per equity share (of Rs 10 each) Ghaziabad-201010 '“tzrm wef 27 ':'?-H'EEI-_I Utgeiﬂmargﬁgff'i ENo-1GDABSETE
e i i and expenses from the date of i
for continuing and discontinued operations Loan Accounts have been classified as a NPA on 25-04-2023 Healis.aﬁcn Make Year- 06/2022
{i} Basic 42.03 34.21 22 87 13420 7349 Owner- Mr. Sanjay Rana
(i) Diluted 42.03 M. 2287 134.20 73.49 1) Mis Soni Enterprises Prop-Mr. Sanjay Rana, Office Address 1: Shop 27-04-2023 Primary-Hypothecation of stock (Electrical & fire
MNotes ;- no 12, Sai Hertage, Sector-14, Kaushambi, Ghaziabad-201010. Also at: : safety instruments) at B-3, New Ashok Nagar, East
1, The above is an exiract of the detailed format of Quarterly Financial Results filed with the Stock Exchange under regulation 33 of the SEBI (Listing Obligations Office Address 2; B-3, New Ashok Nagar, Near Aggarwal Sweet Shop, | RS. 96,88,405)- inclusive of interest upto | paihi-110096 and book debts
and Disc:ﬂsqre Requiremeants) Hegulatim_'ls. 2015. Tir!e full format of the Quarterly Financial Results is available on the websites of the stock exchange Dwalhi-11 0096, 26.04 2023 + future interest wel 27.04. 2023, | collateral- Residential apartment no. GF-002,
(www.nseindia.com} and company's website (www.shrirampistons.com) _ Mr. Sanjay Rana S/o Mom Raj Singh, Residential Address 1- (5-003-4, | Other charges, cost and expenses irom 1€ | project “Migsun Homa” situated at Group Housing
2. The Statutory Auditors have carmied out & Limited Review of the aforesaid financial results, Migsun Homz, Sector-14, Kaushambi, Ghaziabad-201010 Also at: | UatecfNPAUHRealisation Plot near Neelam Sahkari Awas Samiti, Sector-14,
Sl Forandon ':';E"E!”‘:'“he Board Residential Address 2: G-002, Migsun Homz, Sactor-14, Kaushamby, Kaushambi, Ghaziabad alongwith impartiable and
_ o L Ghaziabad-201010 undivided pro-rata, propertionate share in the land
e : May CG, Homz, Sector-14, Kaushambi, Ghaziabad-201010 Sq. Fti.e. 127.32 sq. mtr including covered area 842

sq ft i.e. 78.25 sq mirs and one open car parking in
the joint name of Mr. Sanjay Rana and Ms. Soni
Shishodia, Bounded as : Morth - Corridar, South;
Parking, East- FlatParking, Wast - Parking

The above mentioned Borrowers | Guarantors are advised (1) To collect the original notice from the undersigned for more and complete details and (2) To pay the balanca outstanding
amountinfarest and costs etc, within 60 days from the date of notice refierred to above to avoid further action under the SARFAESIAct.

Dated : 08-05-2023, Place : New Dalhi

Authorised Officer, BANK OF BARODA

New

Delhi
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Container Corporation of India Ltd.

e P8 8 This is only an advertisement for information purposes and not for publication, distribution or release directly or indirectly outside India. This is not an announcement for the offer document. All capitalized terms used and not defined herein shall have the
1M Gowt, of India Nayratna Undernking) meaning assigned to them in the letter of offer dated March 29, 2023 (the “Letter of Offer” or “LOF”) filed with BSE Limited (‘BSE”) and the National Stock Exchange of India Limited (‘NSE” and together with BSE, “Stock Exchanges”) and the Securities and

WA W TH RS A S ST W, W3, W 19, WU S & e, 9 f- 110078 Exchange Board of India (“SEBI’).
mn*rn 111='|-13|,-111"rm=l1“ri|3:r.1nﬁ13nv1=. TS HE: 011-41222500/600,700
i investorrelations@ concorindia.com FEEET ¢ hitps:Vwww.concorindia.co.in
m
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PNDL Housing

;_mﬂ—-'rr'nm[mﬂsznhfﬂm FﬂT-EI?ﬂ"'ﬂ'I?".’-F'T R - e Finance leltEd

Please scan thls

- QR code to view the
o FEH nﬁETﬁWﬁTmWWHﬂWTMFTTTWI thﬂr Kl Bﬂaf' Letter of Offer
ﬁmmmwmmm a?'ma:mqmu—.;? T TS

A w0 T (www.bseindia.com) #i7 S9m =i U AIF TE) i
{www.nseindla.com) 5 i F7e= §)

e esvlpely PNB Housing Finance Limited

% Our Company was incorporated as “PNB Housing Finance Private Limited” on November 11, 1988 at New Delhi, as a private limited company under the Companies Act, 1956, with a certificate of incorporation granted by the Registrar of Companies, Delhi
BHARUCH DAHEJ RAILWAY COMPANY LIMITED and Haryana at New Delhi (the “RoC”). Pursuant to the conversion of our Company to a public limited company, the name of our Company was changed to “PNB Housing Finance Limited” and the RoC certified the change of name upon conversion to a public
limited company on December 30, 1989. For details of changes in name and registered office of our Company, see “General Information” on page 89 of the LOF.

T B 220 = quT'q?-'TﬂﬂT:l‘x’ﬁT-IH'-‘T?'I'H“ | A, 23 H w3 HE, 2023 F

Tencer spplcafons vt h’:‘fg”ﬁl'g‘ﬂl"‘j = t‘:EFEFfa v iy ssction, Gurt Registered and Corporate Office: 9 Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, New Delhi 110 001, India, Tel: +91 11 2373 6857

e e T igt‘ i = 'ﬁ = Te:w‘ ~END Contact Person: Sanjay Jain, Company Secretary and Compliance Officer, E-mail: investor.services@pnbhousing.com; Website: www.pnbhousing.com, Corporate Identity Number: L65922DL1988PLC033856
:al'll-ﬂu:f inGn rﬂlm“ﬂilt}

E‘?H'lr;’a:mfl;rl_'a““ i QE',_?E".'EE;_EE""J' 7,234,565 AT ¥ 10,000 T 812,500 FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF PNB HOUSING FINANCE LIMITED (THE “COMPANY” OR THE “ISSUER”) ONLY
S EAGE, BELE AMNilE AS5ET
E:_I',}j;ij;';i"ziﬁm f‘;z'l'_f'lf’?;w ISSUE OF 9,06,81,828 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10 EACH OF OUR COMPANY (THE “RIGHTS EQUITY SHARES”) FOR CASH AT A PRICE OF 275 PER RIGHTS EQUITY SHARE
el for 3 years ) .

___ _d_“____ - L | (INCLUDING A PREMIUM OF %265 PER RIGHTS EQUITY SHARE) AGGREGATING UP TO %2,493.76 CRORES ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF
Tlrl'? rfs_! '-'ﬁl'-_l?iERﬁ‘“ﬂf e ﬁrffﬂﬂ_l_-' Hinng 7 47,05, 2400 ¥ 50001 ¥ 1,54, 200/ 29 RIGHTS EQUITY SHARES FOR EVERY 54 EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, APRIL 5, 2023 (THE “ISSUE”). FOR FURTHER
e T | i ancal DETAILS, SEE “TERMS OF THE ISSUE” ON PAGE 358 OF THE LOF.

OHFR202302

Zale of Unserviceabie BORCL Sk of ¥ 4R, 75,496/ ¥ 2500 $ 487 800
52 | gl kg Rail L|I"'-'.E"'.'I"'ﬁF"|I-"'

e e | BASIS OF ALLOTMENT

Thas il |I:-. and oo sors al J||I'1.l‘k."i|’l| b i :-|' nirwed Soim mb-:lr:nlrnl' '-"l1'.r Qul'HI'J ﬁul :Ill_

32 A ity Mear Lrmi Char Rasta, Vadodara — 290020 from 08, 052023 from 11,0 hre. Last Dabe

!.Tir:be J%‘Zu:ﬁgiiinﬁ. r&eale:dl-e-nlﬁa-.-el:;:::I-I:I.;E.EI}ES at14.30 Hr:-l‘ﬁ:ﬂll Hraﬁ'.’r.:E“Hrgresp::t!i::Iy.a The Board of Directors of PNB Housing Finance Limited wishes to thank all its shareholders and investors for their response to the Issue which opened for subscription on Thursday, April 13, 2023 and closed on Thursday, April 27, 2023 with the last date for

00,85, 2023 AGM (Maintenance) on market renunciation being Monday, April 24, 2023. Out of the total 34,695 Applications for 10,95,88,399 Rights Equity Shares 1,051 Applications for 93,179 Rights Equity Shares were rejected due to technical reasons as disclosed in the Letter of Offer. The

total number of valid Applications received were 33,644 Applications for 10,94,95,220 Rights Equity Shares, which was 120.75% of the number of Rights Equity Shares Allotted under the Issue. The Basis of Allotment was finalised on Wednesday, May 3, 2023
by the Company, in consultation with the Lead Manager, the Registrar to the Issue and the NSE, the Designated Stock Exchange for the Issue.

Bharat R.]SJ",’:]II lelted

B Read. Offlce: 1501, Naw Delhi - 11000 The Board of Directors of the Company, at its meeting held on Thursday, May 4, 2023, took on record the Basis of Allotment so approved, and approved the allotment of 9,06,81,828 Rights Equity Shares to successful Applicants.
t‘..,.:. {'l.'-l [+ -8 Kram vl ' = .

rlhl : All valid Applications have been considered for Allotment.
Email: invesiors. bif@bhar; Coin | wwi_bharatgroup.co.in

1. Basis of Allotment

MOTICE is hareby given, pursuani to Regulation 29 read with Regulation 47 of the
Securifies and Exchange Board of Indig {Listing Obligations and Disclosura

it nd . 2rd of India (Listing . _ [ ' . I . No. of Equity Shares Allotted against No. of Equity Shares Allotted against valid .
Requirements) Regulations, ;..:,1:] {Listing Regulations}, that a meeting o l{ the Baard of Category | No. of valid Applications received Rights Entitlement (A) additional Equity Shares applied for (B) Total Equity Shares Allotted (A+B)
Direciors of the Company is scheduled to be held on Tuesday, May 30, 2023 inlar-alia, |

ko considar and approva the slandalong & cansolidatad audited financial resulls of tha Number Number Number Number
Campany far the quarter and vear ended March 31, 2023

Tha said Naotice may be accessed on the Company's website at Non Renouncees 33,198 8,14,72,045 18,10,149 8,32,82,194
https:!/www. bharatgroup.co.in and may also be accessed on the Listed Stock

Exchange website at htlps:/fwww.nseindia com Renouncees 446 73,99,634 NIL 73,99,634
Biiiten e Tag WNCOR LN Lompsy ShR Tesoih lnse Sy 0 S0 e Total ' 33,644 8,88,71,679 18,10,149 9,06,81,828
1, 2023 {bath days inclusive) for the specified persans in ferms of Code of Conduct of tha

Company to regulate, maniter and report of {reding in Company's sacurfies by msiders

framed under the SEBI (Prohibition of Insider Trading} Regulations, 2015 2. The break-up of valid Applications received through ASBA (after technical rejections) is given below:

For BHARAT RASAYAN UI'I'IPLEI:I Category Applications received Equity Shares applied for Equity Shares Allotted
d/-
ww Chafls, (NIKITA CHADHA) Number % : Number Value ) % Number Value () : %
May 8, 2023 Company Secretary .
Non Renouncees 33,198 98.67 ' 10,06,77,944 27,68,64,34,600 91.95 8,32,82,194 22,90,26,03,350 | 91.84
CONTAN r'JI'F'I E'ﬁ}:ﬁ{g}:_n ‘ET'.": f-?-_}:lfﬁlr'i GiaLto. (€ Renouncees 446 133 | 88,17,276 2,42.47,60,900 8.05 73,99,634 2034899350 | 8.16
Total 33,644 100.00 ' 10,94,95,220 30,11,11,85,500 100.00 9,06,81,828 24,93,75,02,700 | 100.00
s f' ' "." i.-. 4 .';k";";fl‘": f_"‘:"l e Intimations for AIIotment/réfund/rejection cases: The.dispatch of allotment advice cum refund intimation and infimation for rejection, to the Investors who have providéd their email address, have been sent on their email address and Investors who have
& T3 1T §—aifere st A e e not provided their email address, have been physically dispatched to the Indian addresses provided by them, has been completed on Saturday, May 6, 2023. The instructions to SCSBs for unblocking of funds in case of ASBA Applications were given on
[ oM .E_L‘-.u'f ER AL HFIFE Wednesday, May 3, 2023.
EIDPUGIE] |4 ]
3, AT FPT (T A, = -':.I.Tu_.w_ w0 (7 E AT AT The listing application was filed with NSE and BSE on Thursday, May 4, 2023 and subsequently the listing approvals were received on Friday, May 5, 2023 from BSE and NSE. The credit of Rights Equity Shares in dematerialized form to respective demat
A, THEIRTE T 7008 [ | 1,000 F% FIER 5 ST 0 T § A accounts of Allottees was completed on Monday, May 8, 2023. Pursuant to the listing and trading approvals granted by BSE and NSE, the Rights Equity Shares Allotted in the Issue are expected to commence trading on BSE and NSE with effect from Tuesday,
o, B e o nven | a7 :r_ ) ¥ 'ﬂ: I" bl ...' 'If xl =1 o May 9, 2023 and shall be traded under the same ISIN INE572E01012 as the existing Equity Shares. In accordance with the SEBI circular bearing Reference No. SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of
FE =TT (d Toa :.' i e e e gy rights entitlement has been sent to NSDL & CDSL on Thursday, May 4, 2023.
I'I-:lii.'ll.u: 5 T A7 i "h BRSO T T INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED FORM.

1.1 1“ . :’ ’_ '.' 1 "."5.'2.-"1*1.".':'. | S : 1 30,05 207 71 1900 Tl : DISCLAIMER CLAUSE OF SEBI: ltis to be distinctly understood that the submission of the LOF to SEBI should not in any way be deemed or construed that SEBI has cleared or approved the LOF. Investors are advised to refer to the full text of the “Disclaimer
: o e LRI T "’,. = Clause of SEBI” on page 350 of the LOF.
kol el B e b ;_'f;l_::'i_.!_:'d B /41 4% Y Ll S|l e I A6 S I, DISCLAIMER CLAUSE OF BSE: It is to be distinctly understood that the permission given by BSE Limited should not, in anyway, be deemed or construed that the Letter of Offer has been cleared or approved by BSE Limited; nor does it certify the correctness
L el Nl ﬂ;:ﬂﬁ;"ﬁ:’w; d:afu.."" ST e, e A AR e or completeness of any of the contents of the Letter of Offer. Investors are advised to refer to the Letter of Offer for the full text of the “Disclaimer Clause of BSE” on page 353 of the LOF.
bl i acllls Lol abiull b B & ol B oo ‘f‘“"’_r R SRS o DISCLAIMER CLAUSE OF NSE (Designated Stock Exchange): It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Letter of Offer has been cleared or approved by NSE nor does it certify
IR R I R A TR A | R S0 AT v R P AP o e | the correctness or completeness of any of the contents of the Letter of Offer. Investors are advised to refer to the Letter of Offer for the full text of the “Disclaimer clause of NSE” on page 353 of the LOF.

:éc-."-; |1_‘- T WHE TR

LEAD MANAGERS TO THE ISSUE REGISTRAR TO THE ISSUE
PLERRY —_
WTElSHes Squm I‘A}(IS CAPITAL BNP PARIBAS Bota secUriTiEs %7 | J.P Morgan L!NKlﬂhme

[ wRa feemen qen feanferan dea (W afReam=
gfsran) fafrm, 2017 & fafem 14 & sidia] . o S p— 2

o o 5 = Axis Capital Limited BNP Paribas BofA Securities India Limited J.P. Morgan India Private Limited Link Intime India Private Limited
fireere. zelts SRl & a;_w 1%t Floor, Axis House 1-North Avenue, Maker Maxity Ground Floor, “A” Wing, One BKC, “G” Block J.P. Morgan Tower, Off. C.S.T. Road C-101, 247 Park
1 [PANS ATNR =0l 7 HICIGE <MNS THIRIGSH Fdle TS C-2 Wadia International Centre Bandra Kurla Complex, Bandra (E) Bandra Kurla Complex, Bandra (East) Kalina, Santacruz (East) L.B.S. Marg, Vikhroli (West)
2| AT SROTeMe 2 PR 1 Toer 22.12.1957 Pandurang Budhkar Marg, Worli, Mumbai 400 025 Mumbai 400 051, Maharashtra, India Mumbai 400 051, Maharashtra, India Mumbai 400 098, Maharashtra, India Mumbai 400 083, Maharashtra, India
o UG Maharashtra, India Tel: +9122 3370 4000 Tel: +91 22 6632 8000 Tel: +91 22 6157 3000 Tel: +9122 4918 6200
T T T AT S 5 U T ODT 99 TP TC00 T Tel: +91 22 4325 2183 E-mail: dl.pnbhfl.rights@asia.bnpparibas.com E-mail: dg.pnbhf-rights-bofa@bofa.com E-mail: pnbhf_rightsissue@jpmorgan.com E-mail: pnbhfl.rights@linkintime.co.in
e ey e s E-mail: pnbhfl.rights@axiscap.in Investor Grievance ID: Investor Grievance ID: Investor Grievance ID: Investor Grievance ID:
5. [RTUNE RTINS o Usiichd ehiaicisl qoi| ol-20, HeWiI <, =12 faeei- 110065 Investor Grievance ID: complaints@axiscap.in indiainvestors.care@asia.bnpparibas.com dg.india_merchantbanking@bofa.com investorsmb.jpmipl@jpmorgan.com pnbhfl.rights@linkintime.co.in
9o e (A g &) Website: www.axiscapital.co.in Website: www.bnpparibas.co.in Website: www.ml-india.com Website: www.jpmipl.com Website: www.linkintime.co.in
6. [FTANE RUERS: & dod § fadrell  siiw| 05.05.2023 Contact Person: Sagar Jatakiya/ Akash Aggarwal Contact Person: Piyush Ramchandani Contact Person: Sweta Birdika Contact Person: Agrim Gupta Contact Person: Sumeet Deshpande
B fof SEBI Registration No.: INM000012029 SEBI Registration No.: INM000011534 SEBI Registration No.: INM000011625 SEBI Registration No.: INM000002970 SEBI Registration No.: INR000004058
7. | GRGHTaeh b1 <, G, S—HeT T, Colthi W | ;S| 9 Troret
[ e Eﬁ%ﬂ?omﬂ KSR COMPANY Investors may contact the Registrar to the Issue and Share Transfer Agent or our Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matters. All grievances
T ;9811081491 Sanjay Jain relating to the ASBA process may be addressed to the Registrar to the Issue, with a copy to the SCSB, giving full details such as name, address of the Applicant, contact number(s), e-mai
3 MEEn: Isgoyall @gmail.com S%%TVIIEF.’I’IEIE}II é‘ED E-mail: investor.services@pnbhousing.com | address of the sole/ first holder, folio number, serial number of the Application Form or demat account, number of Rights Equity Shares applied for, amount blocked, ASBA Account numbe
St &.: IBBIIPA002/IPN000726/2018-19/ 12216 OFFICER Website: www.pnbhousing.com and the Designated Branch of the SCSB where the Application Forms, or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
8. |STel SHT he T SifaH (T 04.06.2023 acknowledgement slip. For details on the ASBA process, see “Terms of the Issue” on page 358 of the Letter of Offer.
TAgEN Yraa frn s & fieed <die waifieed woe faftiee = 5 78, 2023 & Wfww
oRemT g e THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.
TAgER fieae <die THifiued TEae fafies & WhuRa! &l ey fon sian § fF smgen A, 7 § For PNB Housing Finance Limited
aftfd o R AREETE % 9 4 A, 2023 FT AT ITG Tl SO S HT FHOT SH B | On behalf of the Board of Directors
FEARTT Heed had Teraieh Tgid | & 3799 S 1 THI0 STHT o Gehd € | 3777 9ot sheied
AR, ST §RT 3T S ek HIEAHT 379 Srel <l YHIOT ST Y Fehd © | Sd.
T T T AT TR THIOT ST A W Sfed fRaT ST Fehen ¥ 1 Place: New Delhi Sanjay Jain
fafr 06.05.2023 o (sftw H7 TEe) Date: May 8, 2023 Company Secretary and Compliance Officer
;T Rt Uit ¥ IBBITPAOO2IPNO00726/2018-19/ 12216 The LOF is available on the website of the SEBI at www.sebi.gov.in, the website of the Lead Managers to the Issue, i.e., Axis Capital Limited, BNP Paribas, BofA Securities India Limited and J.P. Morgan India Private Limited at www.axiscapital.co.in,
www.bnpparibas.co.in, www.ml-india.com and www.jpmipl.com, the websites of the Stock Exchanges i.e., the NSE and the BSE at www.nseindia.com and www.bseindia.com, the Company’s website at www.pnbhousing.com and the website of the Registrar
-'l'f" tb\ﬂtl. ) 01\| g -%lﬁég at www.linkintime.co.in. Potential investors should note that investment in equity shares involves a high degree of risk and are requested to refer to the LOF, including the section titled “Risk Factors”, beginning on page 23 of the LOF, for details of the same.
QM L67120DL1992PLCO48983 Potential investors should not rely on the draft letter of offer for any investment decision.
Yolipd HIATCId: 487 /63, UBell’ Wfoldl, eMel ATdbe, URNTS, -8 fQeeii—110087 The Rights Entitlements and the Rights Equity Shares have not been and will not be registered under the United States Securities Act of 1933, as amended (the “Securities Act”), or any U.S. state securities laws and may not be offered, sold, resold or otherwise
TS W 011—45588275, J9WISS: www.urjaglobalin, SHeT 3MES: cs@urjaglobal.in transferred within the United States or the territories or possessions thereof, except in a transaction exempt from the registration requirements of the Securities Act. The Rights Entitlements and Rights Equity Shares are being offered in offshore transactions
9l e ars Yoa @l =, outside the United States in compliance with Regulation S under the Securities Act and in the United States to “qualified institutional buyers” (as defined in Rule 144A under the Securities Act) in transactions exempt from the registration requirements under
ST whpaT AR 9% ——— Section 4(a) of the Securities Act. The offering to which the Letter of Offer relates is not, and under no circumstances is to be construed as, an offering of any Rights Equity Shares or Rights Entitlements for sale in the United States or as a solicitation therein
S of an offer to buy any of such securities, except in each case to persons in the United States who are U.S. QIBs.
TIGeRT g1 & Ol 2 f6 ol T@Ea fafics (@smsy: L67120DL1992PLC048983) Adfactors

(‘Bu) & Fewl @ 313 aifife oW 9od ('Tolivd’) gar 31* WS, 2023 B Ydis 11.00 I,
AERTST deICH, U—1 /20U, ¥9 = A8dd IS, Agl ok 7% 256 & A0, uf¥em fIgR, e,
110063 # TSIICH AIfeH H Fa¢ AFAR HRIAE! e $x= & g e g drell 2|
BN B Yoled § fHY I aTell BRAE & ddy # AaeE ufhar § 9N oF & ghaR del
% AT & ARMGR & FERer & & foy de—affe fafy RefS fafd) @ o gear, 24

gSTTst #}Em =[] q punjab national bank

7, 202;;% AR B T ﬁ?ﬁ;ﬁﬁé 2022_3;3 @ forg mtg“%az q};gmzﬁﬁwc“ a%ﬁuiraa%;;: ..-:El:-:.-l.-r:u.ur.'r:.u - M ..the name you can BANK upon!
USIGH &1 ol Yol galr SEsll EREEIEEY (5—H) & gy / e = e e L : .
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